NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH,

COURT-IV
145.IA(I.B.C)/2061(MB)2020
In
C.P. (IB)/2924(MB)2019
CORAM:
SHRI RAUESH SHARMA SMT. SUCHITRA KANUPARTHI
MEMBER (Technical) MEMBER (Judicial)

ORDER SHEET OF THE HEARING HELD ON 12.11.2021
NAME OF THE PARTIES: Chirag Nakrani

Vs.
Lakeview Techsystems Private Limited

SECTION 33(1)(b) (i) to (iii) of Insolvency and Bankruptcy Code, 2016

ORDER

The Court is convened through Video Conference.

1. Mr. Nithish Bangera, Ld. Authorised Representative for the Petitioner
present.

2. This is an Application filed by the Applicant seeking liquidation of the
Lakeview Techsystems Private Limited.

3. The Committee of Creditors (CoC) in its 3™ CoC meeting held on
02.11.2021 have resolved as follows:-

“RESOLVED THAT the committee of creditors
unanimously approves liquidation of Lakeview
Techsystems Private Limited and Mr. Bhavesh Rathod

(Resolution Professional) be authorized to make an



application before Hon’ble NCLT Mumbai Bench for
liquidation of the Corporate Debtor.

4. The Professional appearing for the Applicant also mentions that they
have received a claim of sole Operational Creditor having a claim of Rs.
9.00 Lakhs and there are no assets in the company and the company
was not in function at the time of the admission of the Petition.

5. In view of the Resolution Passed by the COC, this Bench appoints
Mr. Bhavesh Rathod to act as Liquidator for the Company and is also
filed his consent in Form-AA and the fees Rs.25000 is fixed as
resolution passed by the COC.

6. [.A. is allowed and disposed of.

Sd/- Sd/-
RAJESH SHARMA SUCHITRA KANUPARTHI
Member (Technical) Member (Judicial)

/NP/



